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UPEN COURT

CENTRAL ADMINISTRATIVc TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

ORIGINAL AP PLICAT ION No.03/2003 ()
WEDNESDAY, THIS THE 22ND DAY OF JANUARY, 2003
HON' BLE MRS« .MEERA CHHIBBER ... MEMBER (J)

Girish Chandra Joshi,

aged about 56 yaars,

s/o Late Shri M.C. Joshi,

R/o Village & Post QfPice 119,

Kunjpur, Almora (Uttaranchal) .. AP PLICANT

(By Advocate Shri K.K. Mishra)
Versus

1. The Commissionsar,
Kendriya Vidyalaya Sangathan,
1ﬂj Inﬂtitutional Area,
Shahid Jeset Singh Marg,
New Delhi.

2. Assistant Commissioner,

Kendriya Vidyalaya Sangathan,
Ragional QOffics, Pehradun.

3. Education gfficer,
Kendriya Vidyalaya Sangathan,
18, Institutional Arsa,
Shahid Jest Singh Marg,
Nﬂu Dilhl- . e e R&SPBNDENTS

(By Advocate Shri N.P. Singh)

ORDER

The griavance of the applicant in this case is
that ayen though ths applicant is a patisnt of Tubsrculosis
anNd is undeér the treatmant of Govardhan Tiwari Rajakiya
Basa Hospital, Almora and the doctors have advisad him
to take ATT for 8 months with regular checkup as advissd
vida thair certificate dated 6.1. 2003 and his wife is also
posted at Almora and his childran are studying in M.A.

Il y=ar, B.A., 1 year, Class XI and Class IX at Almora.

Yet, he has ween transferrad in tne mid academit session
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vide order dated 20.12.2002 and vide tha said letter he

has b@en transferred frumialnura to L2h with immediate

effect in public interast.
|

2. It is submittaed by Eha applicant that he has
already given a rapresaentation which is annexad as Annexore-
A3 with the 0.A. on 6.1.2003, but, tiil date, the same has
not bean disposed of by the respondents. Theraefora, he has
submitted that the respondents may be directed to dispose of
his represaentation and till such time, status-qup may ba

maintainad with regard to the applicant's continuance at

Almora.

3e Counsel for the respondants has informed that
the applicant has already bean reliaved from Kendriya
Vidyalaya, Almora and ip his place ancther Teachsr Smt.
Pushpa Kapil has already joinaed in the Vidyalaya on 39.1.2003.

H@ has also taken a preliminary objaction that Joint Commis-

sioner (Administration), has not besen impleaded as a Raspondant

even though he is a necessary party. Thus, according to him,
this 0.A. is bad for non joinder of proper parties and it

is liable to be dismissed on this very ground.

4. I have heaard both the counsel and perused the

pleadings as well.

9. It is geen that the transfer order is issued by

the Education QfFficer and the represantation has besn addressed |

to the Commissionar of Kendriya Vidyalaya Sangathan and both
the paptiee have been impleaded as Respondents in the pragant
D.A. and since all that the applicant wants is that hia
reprasentation should bs decidad, I do not think, this 0.A.

Can bs dismissed on the ground for not impleading thea Joint

Commissioner (Administration) as a party.

P

It is ssen that
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the children, Howevar, since the applicant has”a%gif?j |
been relieved, no interim orders can be passed in the ‘5:7\\54
matter. This 0.A. is howsver, ,disposed of at thae adniiiiﬁﬁ%h
stage itself by giving a direction to the Respondent No.1,
to consider’ the reprasentation of the applicant which is
annaxad as Annaxure-A3 with theO0.A. and pass a reasonad and
apeaking order withinna period of 2 months from the date of
réceipt of a copy of this order under intimation to the

applicant.

6 With the above direction, the D.A. is dispossad of.

MaMBER (J)
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